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I'N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

SPECI AL LEAVE PETITION (CIVIL) NO(S).33720 OF 2011

SI NGARENI COLLI ERI ES CO. LTD.
THROUGH | TS GENERAL MANAGER .. PETI TI ONER( S)

VERSUS
J.V. Kl SHORE KUMAR & ORS. .. RESPONDENT( S)
W TH
SPECI AL LEAVE PETITION (CIVIL) NO(S). 34980 OF 2011

CIVIL APPEAL NO(S).4114 OF 2012
CIVIL APPEAL NO(S).4115 OF 2012
CIVIL APPEAL NO(S).6374 OF 2012
ClVIL APPEAL NO(S).6375 OF 2012
ClVIL APPEAL NO(S).8083 OF 2013

CIVIL APPEAL NO(S).2857-2860 OF 2012

ClVIL APPEAL NO(S).4118-4121 OF 2012
CIVIL APPEAL NO(S).4122 OF 2012

CIVIL APPEAL NO(S).4112-4113 OF 2012

CIVIL APPEAL NO(S).4116-4117 OF 2012
ClVIL APPEAL NO(S).3629 OF 2012

ClVIL APPEAL NO(S).11296-11297 OF 2013

ORDER
Signature Not Verified
Digitally signed by
NEETU KHAJURI A
Date: 2015.01.31
12:45:59 I ST
Reason: 1. Delay, if any, in filing the Special Leave
Petition(s), is condoned.

2
2. Del ay, in filing t he application(s) for
substitution, if any, is/are condoned.
3. Application(s) for substitution, if any,
i s/are all owed.
4. On hearing | earned counsel for the parties to
t he lis and after goi ng t hr ough t he material s

avail abl e on record, we see no infirmty in the order

dated 15.07. 2011 passed by the H gh Court of Andhra



Pradesh at Hyder abad and there is no reason
interfere in these matters.
5. Accordingly, the special |eave petitions and

civil appeals stand di sm ssed.

................ cJl .
(H L. DATTU)
.................. J.
(A K. SIKR)
.................. J.
(ARUN M SHRA)
NEW DELH ;
JANUARY 28, 2015.
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| TEM NO. 6 COURT NO 1 SECTION XI | A
SUPREMECOURTOF | NDI A

RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C) No(s). 33720/ 2011
(Arising out of inpugned final judgment and order dated
15/07/ 2011 in AS No. 2090/ 1998 passed by the H gh Court of
A. P. At Hyderabad)

SI NGARENI COLLI ERI ES CO. LTD.

THROUGH | TS GENERAL MANAGER. Petitioner(s)
VERSUS

J. V. KI SHORE KUMAR & ORS. Respondent ( s)

W TH

SLP(C) No. 34980/2011
(Wth InterimRelief and Ofice Report)
(Wth application for directions)

C. A No. 4114/2012
(Wth appln.(s) for directions and appln.(s) for substituted
service and Ofice Report)

C. A No. 4115/2012
(Wth Ofice Report)

C. A. No. 6374/2012
(Wth Ofice Report)

C. A No. 6375/2012
(Wth Ofice Report)

C. A No. 8083/2013
(Wth Ofice Report)

C. A Nos. 2857-2860/2012

C. A No. 4118-4121/2012
(Wth Ofice Report)

C. A No. 4122/2012

to



(Wth Ofice Report)

C. A No. 4112-4113/2012
(Wth Ofice Report)

C. A No. 4116-4117/2012
(Wth Ofice Report)

C. A No. 3629/2012
(Wth Ofice Report)

C. A No. 11296-11297/2013
(Wth Ofice Report)

Date : 28/01/2015 These matters were call ed
on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR, JUSTICE A K. SIKRI
HON BLE MR JUSTI CE ARUN M SHRA

For Petitioner(s)/
Appel | ant (s)

A. Mariarputham Sr. Adv.
Aurag Mat hur, Adv.

Yusuf, Adv.

P. Parmeswar an, Adv.

Rakesh Dwi vedi, Sr. Adv.
Sri dhar Pot araj u, Adv.

Gai chang Pou Gangnai, Adv.
Sansriti Pathak, Adv.
Mukunda Rao Angara, Adv.
Arjun Singh, Adv.

Ut karsh Kul vi, Adv.

s. Sudha CGupt a, Adv.

Rakesh Dwi vedi, Sr. Adv.
Sridhar Pot araj u, Adv.

Gai chang Pou Gangrmai, Adv.
Sansriti Pathak, Adv.
Mukunda Rao Angara, Adv.
Arjun Singh, Adv.

Ut karsh Kul vi, Adv.

For Respondent (s)

A. Mariarputham Sr. Adv.
Aurag Mat hur, Adv.

Yusuf, Adv.

P. Par meswar an, Adv.

s. Sudha Gupt a, Adv.

< 5 5333 3333555 5 $3333%% 3333

s. Venkat Pal wai Associ at es.

UPON hearing the counsel the Court nmade the follow ng
ORDER

Speci al | eave petitions and civil appeal s
5

stand dism ssed in terns of the signed order.
Pendi ng application(s), if any, st and

di sposed of.



(Neetu Khaj uri a) (Vi nod Kul vi)
Sr.P. A Assi stant Regi strar

(Signed order is placed on the file.)



